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FINAL ORDER NO. 71713 / 2018

Per: Archana Wadhwa

Both sides agree that the issue as to whether the cost of
the consumable while providing the repair and maintenance
services are required to be added in the assessable value of
the services or not, stand decided by the Tribunal in the case
of J.P. Transformers vs. Commissioner of C. EX. & S.T.,
Kanpur reported at 2014 (36) STR 471 (Tri.-Del.) as also by

the Honb’le Allahabad High Court in the case of
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Commissioner of C. EX., Lucknow vs. Mahendra Engineering
Ltd., reported at 2015 (38)STR 233 (All.) laying down that
such cost would not form part of the value of the services so
as to demand’s service tax on the same. As such by following
the said decisions, we set aside the impugned order and allow

the appeal with consequential relief to the appellant.

(Dictated and pronounced in Court)
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